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JUDGEMENT
(ﬂr.N.U.Krishnén, Administrative Member)

This is a case where the applicants, who are Casual Labourers
under the second respondsnt, the‘Seﬁior Diﬁisionai Personnel Officer,
Southern Railuay,lpalghat, seek a direction that they be absorbed
regularly as Gangmen. | |
2. | The respondenté«have poinfed'cut in their reply affidavit
that the applicants were appointed as Casual Labourers at a time
when there was an absolute ban on such appointments. 1t is stated
that in such cases, the standing instructions require that the cases
be referred to the General Manager for éppropriate orders of régu-
larisation. It is submitted in-para 5 of the reply affidavit filed

" by the respondents as follous:
"From what is stated above, it can Dbe 'seen that
the anlicants have not been absorbed as regular
' otc2/-‘
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~JUDICIAL MEMBER
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Railway servants on the basis of Ahnexure-

" A empanelment, as the necessary post-facto
sanction from General Manager has not been
obtained. At the same time, it is submitted
that arrangements are being made for re-
questing the General Manager, Shuthern Rail-
way, Madras to issue the necessary post- |
facto sanction as ehvisaged in Annexure=A

- empahelment, In‘casevthe necessary sanction |
is obtained from the General Manager, the ‘
applicants will be ébsorbed as reqular Railway

Servants, in pﬁrsuancevo? Annexure-A,"
3. ' The counsel for the applicants is satis?ied/the steps

being taken by the respondentslin obtaining the ex-post facto

sanction of the Genesral Manager with retrospective effect.

)

4, It was submitted before us that a proposal has been
submitted by the secohd respondent an éhis behalf. Ue ate
given to undérsténd that the last léﬁtér in this connection
is a communication from thé HeadQuarters daﬁed 11.9.1389

seeking Further information from the second respondent.

S. - In these circumstanges, we dispose of -this application
ui£ﬁ(ﬂ4direption to‘the second':BSpohdént4to’send all the
information redquired by the Headguarters within a period of
one month from today and, (ii) a direction to the First-rés—
poﬁdent to dispose of the proposal relating to grant of

éxppst Pacto sanction for the engagement of the applicants

three months from today, -
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